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ORDER

Advocate Mr. Md. Arkam Shaikh is present for the Appellant.
Representation of the ROC 1s received.

On perusal of the record, it is found that the Income Tax Return has been filed since
incorporation of the company.

Heard the arguments of learned Counsel for the Petitioner.

The order 1s reserved.
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Dated this the 2%¢ of August, 2018.



